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IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE,
LAKHIMPUR, NORTH LAKHIMPUR, ASSAM

Present:  Shri Narayan Kuri, AJS,
           Chief Judicial Magistrate,
           Lakhimpur, North Lakhimpur, Assam

G.R. 148/2017
Under section 447/294/354/324 of the Indian Penal Code

State of Assam

                                              -Vs-

Sri Sanjay Dihingia (Gogoi)
S/O: Late Dharma Kanta Dihingia
R/O: Nalkata
P.S: North Lakhimpur
District: Lakhimpur, Assam

………Accused person

Date of framing charge : 07.10.2017

Date of recording evidence of PWs : 11.05.2018, 07.07.2018,

                                                                   20.09.2018, 30.10.2018,

  10.04.2019, 04.07.2019

Date of recording statement u/s 313, Cr.P.C : 26.07.2019

Date of argument : 03.09.2019

Date of judgment : 13.09.2019

Advocates appeared in the case:-

Mrs. Ajanta Sharma Baruah, Addl. P.P., for the State

Mr. Prasanta Buragohain, Advocate, for the accused person

J  U  D  G  M  E  N  T

1. The prosecution case, in brief, is that on 14.01.2017 informant

Smti. Lucky Dihingia lodged an FIR with the In-charge of Khelmati Town

Outpost under North Lakhimpur Police Station alleging that at about

10:30 PM on 13.01.2017 while she along with some of their neighbours

Page 1 of 16



                                        GR 148/2017

2

were arranging for  a  feast,  accused Sri  Sanjay Dihingia came there

after  consuming  liquor  and  under  intoxication  rebuked  them  by

uttering slang words. Thereafter, the accused got hold of her hair and

dragged  her  by  giving  fist  blows.  Seeing  the  incident,  when  her

younger brother and maternal uncle tried to free her from the hands of

the accused then the accused gave fist blows to her younger brother

and bit on the finger of her maternal uncle causing grievous injuries to

them.  Hence, the case.

2. After  receiving  the  ejahar,  the  In-charge  of  Khelmati  Town

Outpost effected a G.D. Entry vide Khelmati TOP GDE No. 277 dated

14.01.2017 and forwarded the ejahar to the Officer-in-charge of North

Lakhimpur Police Station to register a case under proper section of law.

The Officer-in-charge of North Lakhimpur Police Station, on receipt of

the  ejahar,  registered  a  case  vide  N.L.P.S.  Case  No.  61/2017 under

section  447/294/354/323/326 of  the  Indian  Penal  Code  and got  the

investigation into the case commenced. The investigating officer, after

completing  the  investigation,  submitted  charge-sheet  under  section

447/354-A/294/323  of  the  Indian  Penal  Code  against  the  accused

person Sri Sanjay Dihingia  to stand trial in the Court.  

3. On receipt of the charge-sheet, cognizance of the offence under

section 447/354-A/294/323 of the Indian Penal Code was taken as per

section 190(1)(b), Cr.P.C. The accused person entered his appearance

before the Court after receiving the summons. Copies were furnished to

the accused person as per provision contained in section 207, Cr.P.C.

After considering the materials on record and hearing both the sides,

charges under section 447/294/354/324 of the Indian Penal Code were

framed in writing against the accused person. The charges were read

over and explained to the accused person to which he pleaded not

guilty and claimed to be tried.
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POINTS FOR DETERMINATION:

4. The  points  which  are  required  to  be  determined  for  a  just

decision of this case are as follows:

(a) Whether the accused person, at about 10:30 PM, on 13.01.2017, at

village  Nalkata  under  North  Lakhimpur  Police  Station,  committed

criminal  trespass  by  entering  into  the  compound  of  Smti.  Lucky

Dihingia with intent to commit an offence, and thereby committed an

offence punishable u/s 447 IPC?

(b) Whether the accused person, at about 10:30 PM, on 13.01.2017, at

village  Nalkata  under  North  Lakhimpur  Police  Station,  uttered

slang/obscene words to Smti. Lucky Dihingia, at and nearby the public

place, and thereby committed an offence punishable u/s 294 IPC?

(c) Whether the accused person, at about 10:30 PM, on 13.01.2017, at

village Nalkata under North Lakhimpur Police Station, assaulted or used

criminal force to Smti. Lucky Dihingia and her younger sister intending

to  outrage  their  modesty,  and  thereby  committed  an  offence

punishable u/s 354 IPC?

(d) Whether the accused person, at about 10:30 PM, on 13.01.2017, at

village  Nalkata  under  North  Lakhimpur  Police  Station,  voluntarily

caused hurt to Sri Gojen Bora (Nana) by biting his finger, and thereby

committed an offence punishable u/s 324 IPC?

5. During  the  trial  the  Prosecution  side  examined  7  (seven)

prosecution  witnesses,  namely,  Smti.  Lucky  Dihingia  (PW-1),  Smti.

Sandhya Changmai (PW-2), Smti. Debajani Dihingia (PW-3), Sri Satyajit

Dihingia (PW-4), Sri Nono Boro alias Gajen Boro (PW-5), Dr. Maichana

Bailung (PW-6),  Sri  Nityananda Baruah (PW-7) and exhibited 5 (five)

documents (Shown in the Annexure appended below). After the closure
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of the prosecution evidence the accused person was examined under

section 313, Cr.P.C. wherein he denied the incriminating materials put

to him from the evidence of  the witnesses and declined to  adduce

evidence in defence.

DISCUSSION, DECISION AND REASONS THEREOF:

6. The evidentiary facts that need to be appreciated in all the four

points  are  intertwined as  such let  me take up all  these four  points

together for discussion for the sake of convenience. 

7. Let me set out with the discussion taking the testimony of PW-6

Dr. Maichana Bailung, Medical Officer first. According to him, at 11.55

PM on 13.1.2017 at the North-Lakhimpur Civil  Hospital  he examined

one Gojen Boro and found cut injury over left little finger of size 1/4” x

1/4”.  The injury was  fresh,  simple  and caused by blunt  object.  The

patient had a history of assault at 11:00 PM on 13.01.2017. Ext-2 is the

injury  certificate  wherein  Ext-2(1)  is  his  signature.  In  her  cross-

examination, he has stated that such injuries may also be caused by

falling on a hard surface. According to her, fresh injury means injuries

caused within 12 hours. 

8. PW-5 Sri Nono Boro alias Gajen Boro, victim, has stated that on

the night of the occurrence, in the 'pathar' (paddy field) near the house

of the accused, he along with Lucky Dihingia, Satya Dihingia, and his

elder  sister  Mabuli  Dihingia  were  sitting  around  the  bonfire.  The

accused was also sitting separately around a bonfire near to them and

had come near their bonfire with a bamboo and struck the bonfire, and

thereupon holding the hair of Lucky Dihingia, dragged her down. They

separated Lucky Dihingia from the accused when the latter had struck

him in the head with a bamboo but he repelled the attack with his

hands for which he sustained injury in the little  finger of  left  hand.
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Thereafter,  the  accused  fled  away  from  that  place.  In  his  cross-

examination, he has stated that the accused side have also filed a case

against  them.  The  police  examined  him  in  connection  with  the

occurrence.  At  the time of  the occurrence,  the accused person had

come alone. He has however, denied the suggestion by the defence

side.

9. The evidence of PW-5 Nono Boro thus reflects that at the time of

the  occurrence  Lucky  Dihingia  (PW-1),  Satya  Dihingia  (PW-4),  and

Mabuli Dihingia were present.

10. PW-1 Smti. Lucky Dihingia, informant-cum-victim, has stated that

on the day of occurrence it was Magh Bihu and as such their family

members  and neighbours  were  having  Bihu  feast  near  their  house.

When they were preparing food, the accused came there and started

uttering obscene and unparliamentary words to their family members

including  her.  The  accused  uttered  obscene  words  like  'bonori'  and

'notini'  (prostitute  and  harlot).  The  accused  also  rebuked  her  with

obscene words by saying 'Lora napai gharate budhi hoiso' (to remain

spinster for want of a suitable match). The accused also alleged illicit

relationship between her mother and her maternal uncle Nono (PW-5)

who lives in their house. They however, did not replied the accused so,

the accused went away.  After about 15 minutes,  the accused again

came  and  dragged  her  by  holding  her  hair.  As  her  younger  sister

Debajani  came to  rescue  her,  the  accused dragged her  as  well  by

holding her hair. As Nono (PW-5) came to rescue them, the accused bit

(with  teeth)  his  hand.  As  her  younger  brother  Satya  Dihingia  (PW-

4)came  to  rescue  then,  the  accused  pressed  his  neck.  Seeing  the

accused strangulating her younger brother, they tried to free him from

the accused, the accused again dragged her and her younger sister on

the ground by holding their hair. After the occurrence, she went to the

police station. But, as there was only one police person available in the
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police station, so she did not lodge the ejahar in the night and instead

on the following morning, she lodged an ejahar at the police station.

Ext-1 is the ejahar. The accused had also bit (with teeth) on her finger.

The police sent her, Nono and Satya for medical examination. In her

cross-examination, she has stated that the ejahar was written down by

other person and but she is aware of its content. In the ejahar, it is not

written why the ejahar was lodged on the following day and not on the

same day. He admitted that the accused had lodged a case against

them and that case is  presently pending in the Court  of  Addl.  CJM,

Lakhimpur. In the ejahar, it is not mentioned that the accused dragged

her younger sister on the ground by holding her hair. It is not written in

the ejahar that as her younger brother came to rescue her and her

younger sister, the accused pressed his neck.  

11. PW-3 Smti. Debajani Dihingia, another victim, has stated it was

the night of 'uruka' at the time of the occurrence and all the family

members had been enjoying Bihu feast in front of their house when the

accused came towards  them and rebuked them in  unparliamentary

language  and  charged  them  that  they  had  had  broken  his  'jeura'

(bamboo fencing). She has further stated that her elder sister Lucky

Dihingia tried to advise and console the accused, but the accused got

hold of her hair and dragged her on the ground. She tried to free her

elder sister from the accused, but then he hold of her hair and dragged

her also on the ground. The accused dragged both of them and took

them to his boundary for which her maternal uncle Nono and her elder

brother  Satyajit  Dihingia  rescued  them  and  brought  them  to  their

house. On the following morning, Lucky Dihingia lodged an ejahar at

the  police  station.  While  rescuing  them,  Satyajit  Dihingia  sustained

injury on his hand. As she was pulled by her hair, as such she suffered

pain in her head. In her cross-examination, she has stated that she

know that the accused had lodged an ejahar against her elder sister
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Lucky Dihingia and that case is presently pending in the Court. The

occurrence had taken place in the night and it was dark.  

12. PW-4 Sri Satyajit Dihingia, victim, has stated that the occurrence

had taken place on the night of 'uruka' (Magh Bihu) in the year 2017.

The house of the accused is adjacent to their house and there exists a

'jeura' (bamboo fencing) in between their respective land. Their family

members along with a few of their neighbours were enjoying 'uruka'

bhoj  (feast)  in  their  house  compound.  The  accused  and  his  family

members were also having 'uruka' bhoj (feast) within his own house

compound.  Somebody  removed  (uprooted)  the  'jeura'  from  the

boundary between their house and the house of the accused and as

such the accused started shouting as to who had removed his 'jeura'.

He has further stated that then his elder sister Lucky Dihingia tried to

tell/explain  the  accused  that  they  had  not  removed  his  'jeura',

somebody else had removed the 'jeura'. Then the accused got hold of

the hair of Lucky Dihingia and dragged her to his house compound. He

and his maternal uncle Gajen Boro alias Nono tried to free his elder

sister from the accused. Then the accused picked up a bamboo lying

nearby and hit him with that bamboo. As he raised his hand to save

himself,  the  bamboo blow fell  on  his  hand as  well  as  on  his  head.

Thereafter, the accused hit Gajen Boro alias Nono with that bamboo

and Gajen Boro alias Nono sustained injury on his little finger. He has

further stated that while they were bringing his elder sister to their

house  compound,  the  accused  broke  and  removed  the  remaining

'jeura' which was there and put the same in their bonfire. The accused

was  in  drunken  condition.  After  putting  the  broken  'jeura'  in  their

bonfire, the accused started shouting 'muk maarile, bochaaok' (Oh! I

am being assaulted, save me!) and ran away towards his house. As a

result of the accused person's dragging of his elder sister by holding

her  hair,  a  little  strand  of  her  hair  got  extracted.  On  the  following
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morning her elder sister Lucky Dihingia lodged an ejahar at the police

station. In his cross-examination, he has stated that the accused is her

'dodayek' (uncle). He has admitted that the accused has also lodged a

case against them but he is not an accused in that case. The police had

come to the place of the occurrence on the following morning. 

13. PW-2  Smti.  Sandhya  Changmai,  an  independent  witness,  has

stated  that  on  the  night  of  the  occurrence  she  along  with  Lucky

Dihingia and her younger sister Debajani Dihingia and other members

of their families and some other neighbours were having Bihu feast

near  her  house  at  Nalkata  Gaon.  When  they  were  sitting  around

bonfire, the accused came to assault them by saying that they had

broken  the  'jeura'  of  his  house  and  uttered  slang/unparliamentary

words  to  them.  She  has  further  stated  that  thereafter  the  accused

dragged  Lucky  Dihingia  and  Debajani  Dihingia  on  the  ground  by

holding and pulling their  hair.  Then Lucky Dihingia's  maternal  uncle

Nono  and  her  younger  brother  Satya  tried  to   save/rescue  Lucky

Dihingia and Debajani Dihingia. Thereafter, she along with some other

neighbours  returned  from  there  to  their  respective  houses.  On  the

following day, she heard that both the parties have filed cases against

each other.  In her cross-examination, she has stated that she heard

later on that after she had returned from the place of occurrence there

was physical  fighting between both the parties.  The accused is  the

paternal uncle of Lucky Dihingia and Debajani Dihingia. The occurrence

had taken place in the night.  She does not know who among them

sustained what injuries. 

14. PW-7 ASI  Nityananda Baruah,  Investigating Officer,  has stated

that during the course of investigation, he examined informant Lucky

Dihingia at the police outpost and recorded her statement. Thereafter,

he proceeded to the place of the occurrence and drew a sketch-map of

the same. He also examined the witnesses found at and around the
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place of occurrence and recorded their statements. He sent the injured

persons  Lucky  Dihingia,  Satyajit  Dihingia  and  Gojen  Boro  to  North

Lakhimpur Civil Hospital for their medical examination. Thereafter, on

24.01.2017 the accused voluntarily  appeared before Khelmati  Police

Outpost and after interrogating him and finding incriminating materials

against him, he arrested the accused and allowed him to go on bail. He

also collected the medical reports of the victims and on completion of

his preliminary investigation, he submitted the case diary to the In-

charge  of  Khelmati  Police  Outpost.  He  has  further  stated  that  on

perusal  of  the  case  diary,  it  appears  that  thereafter,  the  case  was

investigated  by  SI  Jayanta  Deka  and  on  being  satisfied  with  the

investigation  conducted  by  him  said  SI  Jayanta  Deka,  submitted

charge-sheet against the accused u/s 447/354-A/294/323, IPC. Ext-3 is

the extract copy of the G.D. Entry No. 277 dated 14.01.2017. Ext-4 is

the sketch map of the place of the occurrence and Ext-5 is the charge-

sheet. In his cross-examination, he has stated that the ejahar was filed

by  the  informant  on  14.01.2017  and  the  occurrence  took  place  on

13.01.2017. There is no mention in the ejahar regarding the cause of

delay of lodging the same. He knows that in connection with the same

occurrence there is a cross-case. But he did not investigate the said

cross-case. At the time of visiting of the place of occurrence he did not

find any neighbouring people apart from the relative of the informant

and thereafter, he did not visit the place of the occurrence. 

APPRECIATION OF EVIDENCE

15 The facts transpired from the above evidence is that accused

Sanjay  Gogoi  Dihingia  is  the  uncle  of  victim  Lucky  Dihingia(PW-1),

Satyajit Dihingia (PW-4) and Debjani Dihingia (PW-3) and over the same

incident a case has also been filed against the victims.
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16. The  evidence  of  PW-6  Dr.  Maichana  Bailung,  Medical  Officer

shows  that  at  11.55  PM  on  13.1.2017  on  examining  one  Gojen

Boro(PW-5) he found simple cut injury in left little finger of size 1/4” x

1/4” which according to him was fresh and caused by blunt object. This

Gojen Boro alias Nono (PW-5) in his evidence has stated that on the

night  of  the  occurrence  while  he  along  with  Lucky  Dihingia,  Satya

Dihingia, and his elder sister Mabuli Dihingia were sitting around the

bonfire, the accused came near their bonfire with a bamboo and struck

the bonfire, and holding the hair of Lucky Dihingia, accused dragged

her down but they separated her for which accused struck him in the

head with a bamboo but he parried the attack with his hands for which

he sustained injury in the little finger of left hand.

17. PW-1 Smti. Lucky Dihingia, informant-cum-victim, and his sister

PW-3  Debajani  Dihingia  have  corroborated  the  fact  that  they  were

having Bihu feast at the time of the occurrence when accused came

there and started uttering obscene and unparliamentary words to their

family members,  and also alleged that they had broken the fencing

bamboo of accused, and thereupon dragged Lucky Dihingia by her hair

and subsequently dragged Debjani and took them to the boundary of

accused, when their brother Satya Dihingia and uncle PW-5 Nono Boro

had rescued them but the accused assaulted both of them. The above

fact has also been supported by PW-4 Satyajit Dihingia.

18. PW-2 Smti.  Sandhya  Changmai,  an  independent  witness,  who

was feasting with the victims has stated that when they were sitting

around bonfire, the accused came to assault them by saying that they

had broken the 'jeura' of his house and uttered slang/unparliamentary

words  to  them.  She  has  further  stated  that  thereafter  the  accused

dragged  Lucky  Dihingia  and  Debajani  Dihingia  on  the  ground  by

holding and pulling their  hair.  Then Lucky Dihingia's  maternal  uncle

Nono  and  her  younger  brother  Satya  tried  to   save/rescue  Lucky
Page 10 of 16



                                        GR 148/2017

11

Dihingia and Debajani Dihingia. Thereafter, she along with some other

neighbours returned from there to their respective houses and later on

heard that after her return from the place of occurrence there had been

a physical fighting between both the parties.

19. Thus, the evidence of all the witnesses shows that at the time of

the occurrence when they had been feasting around a bonfire, accused

Sanjay Dihingia came there with the accusation that the victims had

damaged his fencing bamboo and used it for bonfire and thereupon

dragged Lucky  Dihingia  and Debjani  Dihingia  with  their  hair  and  to

rescue them victim PW-5 Nono Boro and PW-4 Satya Dihingia came

when accused Sanjay Gogoi assaulted them with lathi causing injuries

to Nono Boro. Learned Defence Counsel has argued that the evidence

of the prosecution is not trustworthy because PW-1 Lucky Dihingia has

stated that Nono Boro sustained the injuries in his finger due to bite by

accused but PW-5 Nono Boro and PW-4 Satyajit Dihingia have stated

that  Nono  Boro  was  assaulted  with  a  bamboo  by  accused.  It  is  a

discrepancy  in  the  version  between  victim  Gajen  alias  Nono  and

informant but the fact of the matter is that due to the aggression of

accused a scuffle indeed took place between both the sides in which

Nono Boro had sustained injury and as such the instrument of assault

in least important in this case. So, I am of the conclusive opinion that

the prosecution has able to bring home the charge under section 323

of  the IPC against  accused Sanjay Gogoi  and accordingly he stands

convicted. 

20. In  the  Ext.1  Ejahar  it  has  alleged  by  informant  PW-1  Lucky

Dihingia that she was being dragged by accused by holding her hair

and thereupon assaulted her younger sister by fist blow. PW-1 Lucky

Dihingia  and  her  sister  PW-3  Debajani  Dihingia  have  stated  that

accused had dragged them by holding their hair to the compound of

accused. This fact has been supported by PW-4 Satyajit Dihingia, PW-5
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Nono  alias  Gajen  Boro  and  independent  witness  PW-2  Sadhya

Changmai. The holding of hair of Lucky Dihingia and Debajani Dihingia

by accused has been impeccably proved by the prosecution. There is

no  universal  yardstick  to  categorize  acts  which  may  be  termed  as

outrageous to the modesty of women, but a plethora of decision of the

Hon’ble Supreme Court shows that the essence of a women’s modesty

is  her  sex  and that  the  action  of  the offender  is  such as  could  be

perceived as one which is capable of shocking the sense of decency of

a woman (Rupan Deo Bajaj vs K.P.S Gill (1995) 6 SCC 194). The hair of

a women is the most precious possession of her being a woman and in

Indian  scenario  hair  is  the  most  vital  component  of  her  sense  of

decency,  and  holding  of  such  hair  by  any  stranger  or  by  her  own

relation gives a feeling of shame and discomposure to any women. The

accused, although is the uncle of the victim girls, had hold their hair

and drag them which might have quenched his feeling aggression but

it has indeed belittled the sense of decency of the victim girls and as

such I am of the mindful opinion that prosecution has able to prove

that  the  modesty  of  the  accused  persons  had  been  outrage  and

consequently has able to  bring home the charge under section 354 of

the Indian Penal Code against the accused and accordingly accused

Sanjay Dihingia Gogoi stands convicted under section 354 of the IPC.

21. The evidence of the witnesses have revealed that the accused

had come to the place where the informant had lit bonfire in her own

house compound and there the accused initially struck the bonfire and

thereupon dragged both Lucky Dihingia and Debjani Dihingia by pulling

their hair. As such the incident had taken place in the property of the

informant  first  and  since  the  accused  had  entered  the  property  of

informant and committed a crime of causing hurt to Gojen Boro and

Styajit Dihingia and thereupon outraged the modesty of victim Lucky

and her sister Debjani, as such I am of the conclusive opinion that the
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prosecution has able to prove the guilt of accused under section 447 of

the  IPC  as  well  and  accordingly  he  stands  convicted  under  the

aforesaid section of law.

22. The accused while committing the aforesaid offence had used

some filthy words  against  Lucky  Dihingia but  from the evidence on

record it  has reflected that  the occurrence took place in  the house

campus of informant Lucky Dihingia and there is nothing in evidence to

show that it is a public place or it is located in the vicinity of any public

place, as such the offence under section 294 of IPC, in my reasonable

opinion stands not proved against the accused.

DISCUSSION ON RELEASE OF CONVICT ON PROBATION:

23. It has proved in evidence that Convict Sanjay Dihingia Gogoi is

the  uncle  of  victim  persons  and  it  was  he  who  under  a  wrong

impression that the victims had uprooted his fencing bamboo scolded

them  (victims)  and  assaulted  them  by  dragging  hair.  The  accused

being  uncle  of  the  victim  girls  could  have  resolved  the  dispute

amicably but instead he had ventured to assault two grown up girls.

For this reason, I  hereby decline to give the benefit of  probation to

convict under the provisions of the Probation of Offenders Act, 1958.

SENTENCE HEARING:

24. Heard  the  convict  Sanjay  Dihingia  Gogoi  on  the  question  of

sentence under section 248(2) of the Cr.P.C in which he has stated that

he is the sole bread-winner of his family comprising of his wife and two

school going sons aged about 14 years and 11 years respectively. He

has implored not to sent him jail because his incarceration will cause

suffering to his children.
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25. I have extended my anxious consideration to the submissions

made by the convict to salvage the rigour of his probable punishment

and has also assessed the nature and gravity of the offence and its

impact on the society at large. As such considering all the above facts

and all the mitigating factors, I hereby pass the following sentence to

convict.  

O R D E R

26. In view of the aforesaid discussion, I hereby hold accused Sanjay

Dihingia Gogoi guilty of the offence under section 447/354/323 of the

Indian  Penal  Code  and  accordingly  he  is  convicted  under  section

447/354/323 of the Indian Penal Code. He is however, acquitted of the

accusation under section 294 of the IPC. Convict Sanjay Dihingia Gogoi

is sentenced as follows:

(a) Under  section  447  of  the  IPC:  to  undergo  rigorous

imprisonment for a period of 3(three) months and to pay fine of

Rs.500/- (Rupees five hundred only)  in default to suffer rigorous

imprisonment for a period of 15 (fifteen) days.

(b)  Under  section  354  of  the  IPC:  to  undergo  rigorous

imprisonment for a period of 1(one) year and also to pay fine of

Rs.1000/- (Rupees one thousand only) and in default to suffer

rigorous imprisonment for a further period of 30 (thirty) days.

(c) Under  section  323  of  the  IPC:  to  undergo  rigorous

imprisonment for a period of 6(six) months and to pay fine of Rs.

1000/- (Rupees one thousand only)  in default to suffer rigorous

imprisonment for a period of 30 (thirty) days.

27. All the sentences shall run concurrently. The period of detention

undergone  by  the  accused  shall  be  set  off  from  the  substantive
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punishment.  The fine amount if  so realised be paid to Victim Lucky

Dihingia and Debjani Dihingia @ Rs. 750/- each and victim Nono Boro

alias Gajen Boro shall be paid Rs.500/- as compensation under section

357 of the Code of Criminal Procedure and the remaining amount of

fine shall be deposited in the State Exchequer.  

28. A  copy  of  the  judgment  be  furnished  free  of  cost  to  convict

person.

29. The bail-bond of the convict shall stand extended for a further

period of 6 (six) months.

30. The  judgment  is  delivered  and operative  part  of  the  same is

pronounced in the open court on this 13th  day of September, 2019. 
 

      (Shri Narayan Kuri)
    Chief Judicial Magistrate,
  Lakhimpur, North Lakhimpur

Dictated & corrected by me-

  (Shri Narayan Kuri)
Chief Judicial Magistrate,                       
Lakhimpur, North Lakhimpur

Transcribed & typed by-

Sri Narayan Chetri, Stenographer

Contd. …… Appendix
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A  P  P  E  N  D  I  X

WITNESSES FROM THE PROSECUTION SIDE

Smti. Lucky Dihingia (PW-1) 

Smti. Sandhya Changmai (PW-2)

Smti. Debajani Dihingia (PW-3) 

Sri Satyajit Dihingia (PW-4)

Sri Nono Boro alias Gajen Boro (PW-5)

Dr. Maichana Bailung (PW-6)

Sri Nityananda Baruah (PW-7) 

PROSECUTION EXHIBITS

Ejahar (Ext-1)

Injury certificate (Ext-2)

Extract copy of G.D. Entry (Ext-3)

Sketch-map (Ext-4)

Charge-sheet (Ext-5)

COURT WITNESS

Nil

DEFENCE WITNESSES 

Nil 

DEFENCE EXHIBITS

Nil    

     (Shri Narayan Kuri)
              Chief Judicial Magistrate,

Lakhimpur, North Lakhimpur
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